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specific wmention has beeh made aboutft the harshness of the
penalty. Tn the circumstances of the case, Shri Ashok
Srivastava, Tearned senior counsel appearing onh behalf of
the respondents indicates ‘that the order of the
Commissioner of Police had been based on the understanding
of the respondenfs of the order of the Tribunal. The
respondents have utmost respect towards the Tribunal and
would mnot at all aét in obedience. However, by the
inadvertent. omission no, specific mention had not been
made in the order by them on the aspect of the harshness
of penalty, refers to by the Tribunal. Shri Srivastava
points ouf that revised order would be issued taking care
of the same shortcoming as well, which he undertakes to do

within ten days from now. Tn the circumstances, we Tind

that nothing survives to be done in the C.P. nd the same

)

is accordingly dismissed. Notices issued to alleged

conft.emnors are discharged.
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